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STATUTORY  RESOLUTION

OVAL OF PROCLAMA-

TION IN RELATION TO STATE
OF ASSAM

AND

ASSAM BUDGET, 1981-82—
GENERAL DISCUSSION

AND

DEMANDS FOR GRANTS
(ASSAM), 1981-82—
CONTD.

MR. CHAIRMAN : Now the
House will take up further discussion
onlthe Assam Budget. Shri Banat-
walla.

. SHRI K.P. UNNIKRISHNAN

(Bodagara) : I rise on a point
of order. 1he Finance Minister is
presenting the Budget for the State
of Assam for the financial year 1981-
82 (which begins on the 1st of
April and ends on the last day of
March, 1982).

Now, Sir, it is very important
for the House and for the Finance
Minister to consider certain impor-
tant constitational and legal impli-
cations of the step that we are taking
and the action which the House is
now being called upon to take The
House is aware of the background
to the declaration made under
Article 356 of the Constitution. 1
have gone through the Explanatory
Memorandum as well as the Budget.
I wish to point out that part of this
amount which is being brought for
the vote of the House today, has
already been sanctioped and had
already been spent by the Governor
ll)y Plrocla.im.ing an ordinance on

SHRI SQONTOSH MQHAN
DRV (Silchar ) : It is a matter
before the Assam High Court.
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How can it come up here 7 Itis
before the Assam High Court.

SHRI K. P. UNNIKRISHNAN:
Just hearme. On 1-4-81 the Goyer-
nor of Assam promulgated an
ordinance.

It is called Assam Appropriation
Ordinance authorising the Govern-
ment to withdraw money from the
Consolidated Fund for four months
which was not passed earlier and
this has ended on 31st July 1981.
This part of it is given. Now, what
I would like to know is that around
Rs. 200 crores were thus sanctioned
and the question is whether it has
been included in this budget or not.
As far as I can see, I could not find
any mention of this figure anywhere.
I have gone through the statement
laid on the Table of House by the
Finance Minister as well as the
Explanatory Memorandum. T pre-
sume that this budget is for the whole
year from April, 1981 to March, 1982
which is being presented before this
House. The question raised by the
Hon. Member that the Opposition
Parties have filed a case in Gauhati
High Courtis not my point. My
point is: what happens to this
amount of Rs. 200 crores and
whether it has been included in the
budget for April, 1981 to March,
1982, I would like the Hon.
Finance Minister to give an explana-
tion for this.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) :
Sir, Mr. Unnikrishnan is a senior
Member and I do not expect him
to raise this kind of objection.
Onpe is a vote on account, that is,
for the first 4 months, a vote on
account is passed till the regular
budget is brought, till the enitre
budget for the whole year is brought
forward in which the vote onaccount
figures are matched and it is in the
same way the original budget was
presented in Assam for four
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months with vote on account.
Then we bring a budget for the
whole year. The whole of the year’s
account is brought now which
Assam did not pass as its budget,
That is a very difficult situationin

this year. That is why we have
brought nww the budget for the
whole year.

MR. CHAIRMAN : Now, we go
to the next item—Assam budget.

SHRI G. M. BANATWALLA
(Ponnani) : Mr. Chairman, Sir, the
Government needs to be complimen-
ted on the patience it has shown on
the protected negotiations with the
Assam agitationits. However, my
humble submission is that the basic
issue generally referred to as the
foreigners’ issue, has to be settled on
matters of principle, It cannot be
just negotiated away. The people of
Assam are not chattc]. They are not
dumb driven cattie to be negotiated
away at the table. 1 would therefore
urge upon the Government to be firm
in their stand rather than have an
oscillating stand. During the talks
the entire issue has to be decided on
matters of principle. Constitutional
and legal provisions have to be taken
into account, National and inter-
national commitments must be
properly adhered to. There are also
humanitarian  considerations that
cannot be thrown to winds.

Sir, Bangladesh has made it very
clear that it will not accept any of
those who had crossed over into
Assam before 1971, that is, the year
in which Bangladesh came into exis-
tence. Therefore, any negotiations
with respect to the date of 1971, any
deviation or concession with respect
to the cut off date of 1971 will
create an enormous oOr massive
problem. The people cannot simply
melt into the air. Therefore,I have
said that this is an issue
where  principles should be
taken into account. The Hon.
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Home Minister had said that they
are striving to have the maximum
satisfaction of maximum people.
Very good words he has used
But in striving to have the maximum
satisfaction of the maximum people,
the principles cannot be thrown
away and the people of Assam can-
not be negotiated away like that,
There are all sorts of reports that
are coming up. We are now told
that the cruciil' issue with respect
to the talks relates to the period
from 1561 to 1971 or those who
have entered Assam  during
this decade of 1951 to 1971. We
are further told that a distinction
is being made between ‘autho-
rised refugees’ during this period
and those othcrs. What do you
mean by ‘authorised refugees’? We
are told that ‘authorised refugces’
are those who belonged to the
minority community in the then
East Pakistan. In other words,
they are Hindus. We are, there-
fore, in a state of pain and anguish
to see that differentiations are being
made between Hindus and Muslims
who have entered during this period.
These are differentiations on religious
grounds. Sir, this cannot be tole-
rated. As 1 have said alt"these
aspects have to be considered—the
constitutional, the legal, the na-
tional commitments, the international
commitments and the humanitarian
considerations. People who are
settled there for long, cannot simply
be uprooted and thrown away.

15.00 brs.

There is a proposal for dispersal
of ji'b(ec)ple from Assam. Sir, this
makes mockery of humanitarian
considerations. It is a human pro-
blem. People simply cannot be up-
rooted from one place and thrown
away and asked to be settled into
another environment. I  must,
therefore, say that such a suggestion
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of dispersal is not only inadvisable
but inhuman and unpracticable too.

MR. CHAIRMAN : Please con-
clude.

SHRI G.M. BANATWALLA :
Now, Sir, we are told that there is
a thinking to have 1951 records as a
basis to start with. We all know
those records are defective ; they
are not complete. Hence any reliance
on those records is going to create
a problem for a large number of
people. I hope that the Government
will consider all these various as-
pects that are there.

Sir, while coming to any solution
with respect to this crucial issue, the
representatives of the minorities and
tribals in Assam must also be pro-
perly -consulted. They are being
ignored and that is why I have also
moved a cut motion here.

I must, in deference to you, con-
clude by making just one point i.e.
the question of rehabilitation of
those who were affected during the
violence at the time of Assam agi-
tation. Nothing is being done.
Even in the case of relief in natural
calamity, whercas in 1980-81 the
allocation was Rs. 13 crores and
70 lakhs, now in 1981 it has gone
down to Rs. 3 crore 46 lakhs. Just
sse this. While I am speaking here,
the Assam plains are facing the
threat of fourth successive wave of
floods. And these are the alloca-
tions that are being made. But
apart from that those who were the
victims of violence during the Assam
agitation, must also be completely
rehabilitated, must be compensated
and there must be a separate allo-
catiop for this purpose. Sir, the
economic problems of Assam must
also be considered and a new econo-
mic dcal must be given. I hope
these few submissions that I have
made in the limited time will receive
due consideratiopn of the Govern-
ment.
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G.D.&D.G. 374
1981.82

SHRI HX.L. BHAGAT : (East
Delhi): Mr. Chairman, we have dis-
cussed this Assam issue a number of
times in this House. Quite a lot has
been said about it and quitea lot
has also been written about it in the
newspapers of the country; whether
they are the dailies or weeklies,
something or the other hasalways
been appearing about Assam. We
all had a feeling that people of Assam
must have their own way of living
according to their culture and so on.
So, almost the entire country wan-
ted to deal with this whole thing with
understanding and patience and
I think the effort generally was to
understand their difficulties and pro-
blems—and to do as much as possi-
ble. I am glad that the Government
adopted an attitude of complete
patience and understanding, and did
its best to solve the problems, keeping
in view the totality of the picture and
totality of the situation there.

After such a long time and after
repeated and sustained efforts made
by the Government and the Home
Minister, a lot of interest taken by the
prime Minister and the Central Go-
vernment having shown a lot of
patience with all concerned and even
tolerated things for a long time,
which normally should not be tolera-
ted, T am sorry to say that a situation
has arisen where I personally think
that the Government has now to
make up its mind and take a
decision.

I feel there have been a lot of
negotiations. I am not suggesting the
calling off of negotiations. We have
to see whether it is useful to dragon
and on, and itis being dragged on
already, to my mind for too a long
a time. And dragging o1 for
a long time will not serve any
useful purpose. 1hat is my opinion.

I want to say one thing more :
some kind of a national consensus
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has already been arrived at. The
difficulty is that according to those
who are nefotia.ting on behalf of the
students, all the politieal parties are
irrelevant. They don’t think that
except for themselves, anybody else
is relevant. That is what their argu-
ment is. And the pity of it is whether
they are themselves relevant, and to
what extent—to—day. That is the
queéstion to be seen. Sometimes it
happens that somebody starts a thing,
and then it becomes beyond them.
My impression is that sometimes
they seem to give the impression of
agree:ng to it; but later on they
change. They don’t stick to some-
thing which they are even willing to
accept. Then they are carried away
by other forces. Actually they have
ceased to represent; they might have
represented the students of Assam at
one stage. But I am not sure
whether they represent the students
of Assam, as a whole, even to-day.

I understand that some elections
took place in Gauhati and Dibrugarh
Their representatives won prestigious
seats in Gauhati, and lost many
otbers; and in the other university,
they lost. Taking the picture of
Assam as a whole, the population as
a whole, all the groups as a whole
and the student community as a
whole, are they today relevant leaders
of students ? I have extreme doubts.

There is a party, and there are
elements in Assam, whose interest is
to create some kind of a regional
party Some of the leaders of the
Gana Sangram Parishad have not
hidden their intentions. They have
said more than once what they wish,
And their attitude sometimes is such
that they don't like the students to
come to a settlement. For how long
can we drag on? We all know that
on the 15th August, a call for bandh
was given. “Imagine, on the 15th
August a call for bandh was given,
The national flag was insulted at
several places. For how long can
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we go on tolerating this and allow
the situation to drift on and on ?

Similarly, many
happened, and there are many
things which normally would not
have been tolerated. I can call some
of the activities as definitely anti-
national. Some of the activities are
definitely anti-national. But with a
view to bringing about a solution,
the Government was hanging on.

things have

It is a matter of great satisfaction
that the Government has given some
more attention to the economic dele-
lopments of Assam. Various plans
have been made, and a gooddeal of
money has been provided. The Prime
Minister herself took interest. The Fin-
ance Minister has been, 1 think, sym-
pathetu; and something has been done,
something has started moving. Some
Committee has been appointed by
the Central Government to carry
forward the work and yet some people
continue to be obstinate.

Now my friend Mr. Banatwalla
was just now saying something about
it. Itis true that we have some
national commitment, some inter-
national obligation. We have to
show some human consideration.
We have to be practical. We have
to see all these things and, therefore,
something has to be done. There-
fore, I tell the Government, frankly
speaking, to see now what had
happened ; what we saw. How some
of the Government officials were
behaving, taking part in the agita-
tion, misbehaving and doing every-
thing ? That is what has happened.

There was a party at least I can
say one party which has been defi-
nitely and even openly saying...... -
some tirhes here and there they tried
to say something and did something
else, but sometime8 they hdd been
playing with it. Itis the RSS : # is
the Bharatiya Janata Party which has



377 Assoin\Bidge:
1981-82

fanning the flames of that

tfon, whidt has Béen t!'ytli%
16 oreme tronble, trying to
in the troubled water. So, I would
sdy that quité a lotof water has
flown under the bridge and esowgh is
enough, I would, therefore, demand of
the 'Goverhment that'a hins come
whan they have to be forthright; they
have to take a decision and take it
unilatérally if they are not prepared
to be reasonable and enforce it.

I know the problems, compli-
cations, record and I understand all
these things. But the stage has
come when enough is enough and
taKe a decision and enforce it. After
att nobody can be allowed to play
with the unit of India. Assam is a
border State, a sensitive State. You
have shown patience and I do not
want you to be impatient. But a
stagé has come when you must take
a decision firm and forthright and
take it unilaterally if you cannot
do otherwise. Thank you.

sft ym wex g Taw (wEwdeT) ¢
afssrar o, & s w1 qrnd § E
HIGN WTHTH A EREGT 9T A A
w wYer fzar | oegafw ot & S
WNYWT WK F gEE ¥ g HIC g@w
qfafeew amfg faa g4 ot &
a9e 3w f6qr §, SFET UG FA &

fag & agt I @gr guT E

aray, & 1980 ¥ ow gl
AT agt Y, o waw F wiv @y
gk &t ot & wwre W awrd Rav
W o & fag fs sy agy 39 &
a%® I9 T § qrw feur § A =gt
9T A FTAAIT 39 997 91, 3 feufy
waiatg oy g€ o, 3w feafw &)
e feafr & arf) & qoel b o=
wt sl = ff e irg,

SRAVANA 30, 1903 (SAKA) G.D.&D¥;. 3%
T

fargiy xgt v feqfa Y gt swrk:
# wu s9w-aoaom W ofony
fear sitv fadres T st quatard® oy,
fareY A @Y J, A guwaTerdy aw
9, O gor qewif@a aw @) Wy @
iz JATL f2ar | & gk qfeare & afe
TACAT IE  FIAT TAAT GH GAWAT

g1

¥ =t e Tnadl, sfaey
o ¥ gaw gy Ay ¥ WK g
a~3q gur 5 3731 oF ats ot ug
Fgl {7 gFiT a=t & 99 qaw A/
wasgr & 7 frver @ @ W SR
g9 T ag 9109 Far g e 48T
ot faqifees mignfcia §, o feeitaw
ATEAENT &, IT*1 yewe s@ ¥
WAGT W & WX FWAT  gEY AW
# I s gAR fag axew, of
aT@arET grgg A T &1 & gwadr
Mga w STE Qi F Y F Fgw
s f5 g7 & smw s F w9 agt
R A § oF aIT o ag
Wt afgen &1 agi 1 gea F4 T,
& ¥ a7 @1gT oYT SHaY ardt ¥
@it § ¥, foegiv gaw agd, woar
guda fagr && wAaU dge o
sER F1 faar ) @ ga sfew
& 1ot ¥ rremew AAn A e g
TEY adrer A woH F w9aTAT | TR
3% ¥ 553 § 5 wam ) awen M
GEHIAT STAT 9ATigY, ag Guardt 7§
ST ¥ F O A T wEATE
fie w7 ¥ TEAT & STER & arer
ST FT GHET BT AWAT AT FHAT
21 & awmar g 5 ag A g
T et & 1 wefifieg g d agt argwe
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AAA AT B T FT W T T
wiferm #Y1 §fier 39 stfow &
g ¥W o wEw &1 fadw feafa
qAA & g gk sfagw & a9
AR gal w1 wwonT fear, agt v
fegfr ®t sTmi/r @ 1 gard
wiferaY ® aremy )

arqay, & g ¥ fadaw s
wrgat § s wrg st o g afe-
W ¥ aga 3@ o § 3w § W
oft W Sad aadw ww W
afes fog 0% ¥ ¥ gqor fadr Far
YA gU & SN T TN FIHIATES
adf fegr W @war & 1 s faaar
ufew ga S8 waIMdE F@ &Y
wiftwr @ &, Ao ufams uraT &
Y gy o &1 TR AW F agar
WA W A qT N awr g o
¥ ATeAT W WA AWEAT T FHA ATZA
w1y yag ¥ gaw ¥ swew
feafy amT I 2 ?

qreAY, AT A Al ARy
AT TR AW FT 9T TH GIT FY AT
O @l g 5 wg sl ww Sww
wicag & v F& falt fodelt ofes &
TUR T A 17 A} T @ § 1 anif
watag Nan g fFogg MA@
T MTFH g s Q@
gt ¥ ardt o e agd ofes
® ¥urR % @ v & o ag e
§ e g et S, o @ o
w1 Fifoe  fawre w¢ seafa w31
&t wwar § fe ¥ amed wrg W T
sww afeag & w0 #7 siww F <
ST Fw ST o) §f | Ffew fom o
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Y¥darad STWE, wod w a0
Y ®¥¥ samer gfee < § fr ag dar”
Y AT Y X W weET &
fay ot feeslt & e @& &
wr R mardar @ sT W E 1

ATFAAT, WET €T ATT &7 ATY AT
“m:m‘ﬂmﬁ Wt e @R
wifgy fe gam widh g wredew &
gt 7T W firqrewg & 1 5w wEw &
W WX &9 93T F g F AT €A
Tig W wiw < f5 ¥ fow fow
FOF ) AT w2r 9T W @
1w oA ¥ UKy wag-¥9w
g & «n o&r oY agh 9v fadw
fea=edt at g§ &1 1977 & @iz
A ATTo Qo YHo & AT it A agf
o7 FT W@ & IEH v F7 QO TS
g

AFgE, g QT AT g 5 owaw
& &t #Y wifgs  fagwar st Iqar
wifqs &7 § FHA FT A9 I &
farq w1To THe GHe F W AZT X
greas @Ml & @ F qEAr gy §
gk afed ¥ agi & wart  werTEw
I QY ATqEqA® AW & 9 AR
FI 1d T FT AIX BT {AGA AT
STEY ) g ag weN gu ft g
gar & fe ue ude wHe WU -
Afrw gater wredta smar ardi &
Aarel & gt ¥ AN gwr A AR
W gfee it 1Mo qHo e
way ¥ grara feafa = @) T
qTEaT § )

ArFga Y, w1 a9z faa 4 or &
wega fear &, & sav fag sawt
R A1E AT § | TgN Tz F qwww 29
w3 TAA FT 12T 97 fouw 2l
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forer &t off 14 FAF T H TR 9%
TR E\¥WE qg @F onfge g
g5 wmaw dgx dfraves 7 =gh
feafar ®Y gmrea a9 & sifaa @
WY wgt rorer 7 S sarar arfe g€
i fag & goeres ang Aar g1 &
AT fae Wt off &Y o aar 2ar
g f& ogia aov awe § 43 fwiw
sl & srawmA fear g oy
wgH # gaar & faemta s
g wrer g fv agh ax S g
¥1 AET §, YIL AT §, IAR A
arqt § sYed & fau o @ F37 310
S1GH | e Sito Mo WMo & T
Tgt ot 17 fawar or w@r § ag gwE-
AT g1 g a@ § W WA § W
S A TEAI® W E WX ST AT HH
gE & FY Fifqw § gAY gwwar
g & waw 1 wifes q@a § aga-
ot Frrar fadr

ueq & yaer g § Q—gex
e E—3® W 97 | 9gt % AN
FT Y g, Jafea &7 & 7 9
ara &1 faqet f f et weq & 91§
ST T8 ZiGT g7 AT IT AT F A4w
fade et T§ o W|W TR A
AT | gH sy gt #1 s § @A
grr 1 ffew waw #1 feafa fade 0
waR § qaer witta & araq aga &
%7 | 9g gEt gl ¥ "ga sanar
feger gur wrva W &1 zafec faw
it St & wreqw ¥ ¥ Tafemw w9
i & aqr AfHew ¥ fA¥gw Feam
wrgar § fe ¥ a3 gEwr & qawed
W gu7 fawdl @ ol A smae-61
17 ufy 2 § gasy Quaaa qwade

T Sgrar oA g W gEEr 150
%o ¥R v w5 faar wAr wifgg
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%W aWY ¥y gt SqwT dw ¥ wq
WRT &7 &1 AT grgw & ol
gwar fow frar § 1 e 3@ Wy
g § f6 ag 9% wad gt wiR
78} A\ aATAATer wgE ¥ { e
SRl g fF @ SPw st gaey
BT $T o7 AW AX w7 g g )
grare fegfa sam & fag ware gar
®1€ uAT S aradT 9 W@ §
SaH § AT g, WIT WL AR wEA
§ gwaide 78 fear o aar § W1
IR 7L AT F QAN FA XY
sifgm ST AT R QY @ @ FT AT
fadw =1 & sy war wET wifgg
fs urg otx mw surw ofwg &
@ % % ey ag qarT sy ¥
foag w7 w7 o fF wror @Y
quTE d1@ @ & A wAg 9%
gqr1 faar AT $a F1 Ny-qsAT T
wIT A w gL Aeal A aarar
wrg | & aawar § f6 qoere A1 g
qraw ¥ §av vgAr arfge 1 faw
qeqTAT F 919 GIFX wgA  F1 feqfa
F) §THET FATX F1 w7 @Y,
IaF faz ag 91X §&7 N AW
qurE FY QA |

wey ¥ faer #41 St WY wgaAr gege
qWE Neqq FW & fHq weaqry aw

g1

SHRI CHIITA BASU (Barasat) :
Sir, I rise to take part in this debate
on the Assam Budget with a deep
sense of anguish and pain. This 1s
because of the fact that the peopls
of Assam have been groaning under
the impact of a deliberate policy of
neglect from the Centre for decades
together. Naturally, the people of
Assam have a legitimite grisvaics
against the policies paciusi by ta
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Gentre for these decades. As a-result
of this mood of the masses of Assam,
an agitation has taken place. :But I
have to say in the clearest possible
terms that the leddership of the agi-
tation has been taken 'by a group of
nuﬁled youpgmen who, instead of
understanding the problems of the
people of Assam in their proper
perspective and solving them in the
context of the all-India perspective,
have taken to the path of violence,
parochialism and sectarianism and
they have fallen easy victims to the
forces of destabilisation working
around us. Therefore, even at this
late stage, I would appeal to them
that instead of encouraging the forces
of separatism, they should take to
the democratic process of getting
their problems solved,

I am not olpposed to the idea of
a political solution of the problem
of foreign nationals in Assam
through negotiations. But I have got
one complaint to make ggainst the
Government of India. The negotia-
tions should not be there to nego-
tiate the rights and liberties of the
people of Assam, who are part and
parcel of India. I wish to submit
that the long drawn and protracted
negotiation has lost its direction.
It 1s not limited to a specific national
coptour. The national contour, as
was decided by a national consensus,
was that there should not be any
going away from the national commit-
3:“, international  obligations,

e spirit and letter of the Consti-
tution and finally the humanitarian
approach. But unfortunately, I find
that the representatives of the Govern-
ment are continuing the dialogue
or negotiotions without adhering to
these basic contours. And the natio-
nal consonsus is being violated.
Therefore, I would suggest that the
Goverament should bear in mind
that the contours should be more
in dealing with these forces which
are engaged ia.anti-national activities
to a certain extent and the movement
whioh is clearly directed against
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I am also to, make this spbmjssion
that an a t is being ¢ to
demarcate these minorities i Assam
on the basis of rgligion. Some of
them have come out openly to say
that they are not opposed to Hindu
refugees. -But they are not in a
position to accept those sections of
the people who beleng to -the reli-
gious mingrities of Muslims and who
have made their hearth and home
in Assam. In this way, a spirit of
communalism is also being Ero:mo;_nd.
The Government should take note of
this and see that the rights of the
minorities whether they are Muslims
or linguistic, are properly protected
and that they should be allowed to
remainin Assam as the citizens of
Assam and India. Therefore, I want
to give a note of warning to the
Government.

tho inosi

hg,gumtii:.

Coming to the Budget, this Budget
also reflects the very policy of neglect
towards the people of Assam. I have
analysed the Budget allocations in a
great detail. But I have no time to
explain-all those. I will mention a
few. There has been a substantial
reduction in the allocation of funds
particylarly to the Brahmaputra con-
trol scheme. Itis not necessary to
emphasise the urgency of this scheme.
By controlling the Brahmapytra we
can generate more power amd get
more water for irrigation. This will
bepefit not only Assam hut also the
whole of India. A sum of Rs. 16.15
g’o;es \;as t?:ul_lor:atfsd. .inI tl:eh lgﬂal

udget for this scheme. In this get
it has been reduced to Rs. 10 crores.
Is it fair to the economy of Assam
which is already in,shambles.

Again about v;‘ais lngls means ad-
Ymr a o B- _mm WIS
allocated % year 1980-81. This
year it has beetgeradé::ed to Rs. 52_
crores when etpmgat o
Assam nesds more mustonance and

-assistance. Onthe other hand, I see
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that the allocation for payment of
interest on loans has increased. It
was Rs. 31 crores in 1980-81 andit
bhas now been increased to Rs. 38
crores. You bear in mind
reductions in other heads also. Last
year, the allocation for irrigation
and flood control was Rs. 29.72
crores. This year it has been reduced
to Rs. 25.01 crores.

There are other instances also.
Special assistance for development of
backward areas is an important item
for the development of not only the
tribal people of Assam but of the
entire north eastern region. Last
year the amount was Rs. 2,80,12,000.
This year it has been reduced to
Rs. 1,90,87,000. Coming to roads
and transport services, it was Rs. 28
lakhs last year and now it has been
reduced to Rs. 2,90,000. There are
several instances to show that Assam
has not been shown its legitimate
rights. For decades in the past a
policy of neglect and a step-motherly
attitude was followed in the case
of Assam.

MR. CHAIRMAN : Now it is
time to take up Private Members’
Business.

SHRI CHITTA BASU : I will
conclude the next day.

— ———

15.30 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS TWENTY-FIFTH
REPORT

SHRI RASHID MASOOD
(Saharanpur) : I beg to move :

“That this House do agree
with the Twenty-fifth Report
of the Committee on Private
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Members’ Bill’s and Resolu-
tions presented to the House
on the 19th August, 1981.”

. MR. CHAIRMAN : The question
is :

“That this House do agree
with the Twenty-fifth Report
of the Committee on Private
Members’ Bills and Resolu-
tions presented to the House
on the 19th August, 1981.”

The motion was adopted.

————

15.32 hrs.

SPECIAL COURT OF
APPEAL FOR DEFENCE SER-
VICES PERSONNEL BILL*

SHRI K.P. SINGH DEO (Dhen-
kanal) : I beg to move for leave to
introduce a Bill to provide for the
constitution of a Special Court of
Appeal for Decfence Services Per-
sonnel who are convicted by a court

martial.

MR. CHAIRMAN : The question
is .

“That leave be granted to
introduce a Bill to provide for
the constitution of a Special
Court of Appeal for Defence

Services Personnel who are
convicted by a court martial.”

The motion was adopted.

SHRI K.P. SINGH DEO : 1 in-
troduce the Bill.

— —

* pyblished in Gazette of India .
ordinary, Part II, Section 2, dated

21-8 1981,



